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ORIGINAL APPLICATION NO. 294 OF 2023

IN THE MATTER OF :-

PRASOON PANT & ANTH.

VERSUS

APPLICANT

STATE OF U.P. & OTHS. e ey s REASPONDENTS

DOH.-23.08.2024

INDENX
PARTICULARS

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT
NO. 141 M/S ROYAL FARMHOUSE

ANNEXURE NO. RI141/1

cory O GST  CERTIFICATE 10 SHOW
PROPRIFTORSHIP OF RESPONDENT

“ ANNEXURE NO. R141 /2

CADHAR CARD AND PAN CARD.

|

|

CANNEXURE NO. RI41 3,

\PPLTCA TION FOR ISSUANCE OF CONSOL DA TED
CONSENT AND AUTHOREZ A TION (GO A UNDER

CSECTION . O T WATER (PRENENTTION . )
CCONTROE OF POLTUTTON Y ACT D0 AND UNDER

PG.NO.

- -
-
~

3-10

113

14

\\ ~4



A\l

| 'SECTION 21 OF THE AIR ( PREVENTION &

| CONTROL ) ACT , 1981, FROM THE REGIONAL

| OFFICE ., GHAZIABAD, UTTER  PRADESH

| POLLUTION BOARD ( UPPCB).

| R R

5.

| ANNEXURE_NO. R141/4)

[ ag/

| OTHER DOCUMENTS RELATING WITH DIFFERENT

| PERMISSION BY DISTRICT MAGISTRATE , NAGAR EE
NIGAM GAZIABAD , ELECTRICAL SAFETY
DIRECTORATE ETC.

6. o
VAKALATNAMA Bl

DELHI

DATED — 14.08.2024

RESPONDENT NO. 141
M/S ROYAL FARMHOUSE

THROUGH

SUNIL
(Advoga

(4/672/1990 )

Courfsel For Respondent No. 88

JBK SOLUTIONS

Advocates & Attorneys
D-280 , Prashant Vihar; Delhi- 110085

MB. 8178725405 ;

9667342509

EMIL : jbksolutions21 @gmail.com
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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH
NEW DELHI
ORIGINAL APPLICATION NO. 294 OF 2023

IN THE MATTER OF :-

PRASOON PANT & ANTH. conessommens sumens s sovons s ymems APPLICANT
VERSUS
STATE OF U.P. & OTHS. .. REASPONDENTS

>

DOH.-23.08.2024

SHORT REPLY BY WAY OF AFFIDAVIT ON BEHALF OF

RESPONDENT NO. 141 M/S ROYAL FARMHOUSE

I, VIRAT RAWAT S/0 SH. VIJAY KUMAR RAWAT aged about 33 years
Proprietor of M/S ROYAL FARMHOUSE having Regd. Office at 122, 293,

VILLAGE SIKANDARPUR , LONI, , Ghaziabad, UP. — 201005 do hereby

solemnly affirm and depose as under :-

L."That I am the proprietor of M/S ROYAL FARMHOUSE, Respondent No.

141 irrayed in Amended Memo Of Parties in captioned Original Application

(e
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No. 204 2023 and therefore 1 am fully competent to intera-ha swear and
depose the present reply by way of affidavit. The answering respondent
craves the leave of this Hon'ble Tribunal to file the detailed reply if desired
or required by this Hon'ble Tribunal at any subscquent stage. ( Copy of
GST certifieate & Adhar Card & PAN CARD to show proprictorship
of respondent Annexure R-141/1 & 2 respectively. ).

I am well conversant with the facts and circumstances of the present case
and as such 1 am competent to sear and depose this affidavit on behalf of the
respondent no. 141.

That the answering respondent is running a restaurant since 2023 |, having a
capacity of 150 people with 4 rooms by abiding all the laws | Rules and
Norms w.r .t. Controlling of Water , Air & Noise Pollutions cte.

That it is the respectful submission of the answering respondent that he has
all requisite permissions except NOC from UPPCB (which is under process )
for conducting the above said Unit and is not violating any Law regarding
that since the date of its inception.

Fhat the answering respondent is filing the short reply by way of this
atfidavit and if required and desired by this Hon'ble Tribunal shell file a
detailed reply tor any relevant consideration.

\\\‘. \J | | N\
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That it is further submitted that respondent has also applied the consolidated
Consent and authorization {C.C.A} under section 25 of the Water
(Prevention & Control of Pollution ) Act, 1974 and under Section 21 of the
Air ( Prevention & Control ) Act , 1981, from the Regional Office ,
Ghaziabad, Utter Pradesh Pollution Board ( UPPCB) vide Application no.
27788794. A Copy of the same has been annexed herewith as Annexure

R-141/3.

That the competent authority i.e. UPPCB after verification and consideration
of documents submitted by the answering respondent, will issue / grant

permission as well as no objection.

That it is also the respectful submission of the answering respondent that he

had paid the appropriate charges and fee for applying the said application

That it is the respectful submission of the answering respondent that the unit

in question has not caused pollution at any point of time since its operation.

That it is the further respectful submission of the answering respondent that
the unit of the answering respondent has obtained all appropriate

permissions by District Magistrate , Nagar Nigam Ghaziabad . Flectrical

b

O/L'//)‘)k(
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Salety Directorate ete, and is operating as per law, rules and Regulations. (

Annexure R-141/ 4 ).

Vi, Phat the unit of the answering respondent is legitimate and is not causing air

. waler or sound pollution.

20 That the present Show Cause Notice Dated 02.04.2024 issued by this
Hon™ble Tribunal under this O.A. No. 294 /23 against the answering
respondent without verilying the real facts and Correct Legal prepositions
which has no Legal Criteria , base and force at all | the same is liable to be
dropped  / withdrawn  [rom  the present proceeding as the aforesaid
application qua the answering respondent is not maintainable as the same 1s

mcorrect on tacts and Law.

I3, That the answering respondent undertake to abide by any / all laws |, norms .
Guidelines , Directions w.r.t. Pollution Control Measures ot this Hon'ble
Tribunal or / and the concerned Authority . \:\

1 Thatitis prayed accordingly.

DEPONANT/ RESPONDENT

VERIFICATION -
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Verified on this 14"™ Day of August , 2024 , that the contents of the

A

aforesaid affidavit are true and correct to the best of my knowledge
derived from beliefs and documents and records available. Nothing

material is false and incorrect and nothing is concealed there from.

DEPONANT/ RESPONDENT

THROUGH

SUNIL KU

(Advocate 67

Counsel for ondent No. 129

JBK SOLUTIONS
Advocates & Attorneys
D-280 , Prashant Vihar; Delhi- 110085

MB. 8178725405 ; 9667342509
EMIL : jbksolutions21 @gmail.com
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Government of India
Form GST REG-06
[See Rule 10(1)]

Registration Certificate

Registration Number : 09BBZPR9605M1ZE

L. Legal Name VIRAT RAWAT
2. Trade Name, if any ROYAL SERVICES
3. |Additional trade names, if any null
B' ‘\Consritution of Business Proprietorship
I 5. |Address of Principal Place of KHASRA NO. 122, 293, VILLAGE SIKANDARPUR, LONI,
1 |Business Ghaziabad, Ghaziabad, Uttar Pradesh, 201005
6. | Date of Liability 03/01/2023
' 7. |Period of Validity From [03/01/2023 |To ‘Not Applicable
|
% |Type of Registration Regular
‘ : e Signature valid
9 |Particulars of Approving A“"b?g'}fgﬁ'y «id r%ed%%eooos AND
. oERVICES TA TWORK 07
Signature Date: 2023.01.1047:45:47 IST
b,\’amc Indra Nil Pal i
Designation Superintendent -
Jurisdictional Office Ghaziabad Sector-12 - B
9. Date of issue of Certificate | 10/01/2023 i -

Note: The registration certificate is required to be prominently displayed at all places of business in the State.

Ihis s a system generated digitally signed Registration Certificate issued based on the approval of application granted on 10/01/2023 by

the jurisdictional authority.
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Annexure A q

e G

GSTIN 09BBZPR9605M1ZE
Legal Name ' VIRAT RAWAT
Trade Name, if any ROYAL SERVICES

Additional trade names, if  null
any

Details of Additional Places of Business

Total Number of Additional Places of Business in the State

N

ey
g |



1182

aemta Gerd
GSTIN 09BBZPRY9605SM1ZE
Legal Name VIRAT RAWAT
Trade Name, if any ROYAL SERVICES

Additional trade names, if  null
any

Details of Proprietor

1 h
& -

Name

Designation/Status

Resident of State

VIRAT RAWAT
PROPRIETOR

Uttar Pradesh

Annexure B

0
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Application No : 27788794
FORM 1
CONSOLIDATED CONSENT & AUTHORIZATION

Application for consent for discharge/continuation of discharge under section 25/26 of the Water
(Prevention and Control of Pollution)Act ,1974 and for emissions/continuation of emission under section 21
of the Air (Prevention and Control of Pollution) Act, 1981 and for grant/rencwal of authorisation for
aeneration or collection or storage or transport or receptibn or recycling or reuse or recovery or pre-
processing or co-processing or utilisation or treatment or disposal of hazardous and other waste under
Hazardous and other waste (Management and Transboundary Movement) Rules 2016 read with
Environment (Protection) Act 1986.

I'rom , Dated

ROYAL SERVICES, Khasra No 122, 293, Village 16/08/2024
Sikandarpur, [.oni GIIALIABAD 201005

City:

Block:Loni

District: GHAZIABAD

To,

The Member Sccretary,

U. P. Pollution Control Board,
Lucknow.

Sir,

I/We apply for Consolidated Consent to Operate and Authorization under section 25/26 of the Water
(Prevention and Control of Pollution) Act, 1974, under, Section 21 of the Air (Prevention and Control of
Pollution) Act, 1981 and Hazardous and other Waste (Management and Transboundary Movement) Rules
2016 noted under Environment (Protection) Act 1986 to make discharge/emission/disposal of hazardous and
other waste from :

Virat Rawat for a period upto 2 years

2 The annexure, appendices other particulars and plans in triplicate are attached herewith.

3. [/We further declare that the information furnished in the Annexure, appendices and plans is correct
to the best of my/our knowledge

4. I/We hereby submit that in case of change ellhel of the point or the quantity of discharge or its
quality, a fresh application for COkaNl shall be made and until such CONSENT is Omntcd no
change shall be made

5. I /We hereby agree to submit to the Board and application for renewal of consent one month in
advance of the date of expiry of the consent period

0. I/We undertake to furnish other information within one month of its being called by the Board.

® l

Y | W
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Accompaniments:-

1187 T4
1. ALL DOCS (Attached)

2. Balance sheet Or CA Certificate  (Attached) SR roprieto
Yours faithfully, )
. . l 2
Signature \X L
Name of the applicant: Virat Rawat

Address of the Applicant: Khasra No 122,293
Villagga Sikandarpur, Loni, Ghaziabad

Y

&’ ’<\
e \/
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ANNEXURE TO FORM

New Outlet

/6

NOTE- Any applicant knowingly giving incorrect information or suppressing any information pertaining
thereto shall be liable to be punished under the Act.

While filling this Annexure the applicant not concerned with any of the item shall state 'No concerned’

against the relevant one:

10.

11.

Is the industry/factory for which application is made
closed on Sunday/Holiday

State working days per year and working season for the
industry/factory

a) Number of workers attending the factory shift wise &/
or per day :

b) Number of workers residing in the premises :

For local bodies only:-

a) Present population :

b) Population covered under regular sewer facilities :
c) population having septic tank/Soak pit facilities :
d) Population covered by conservancy latrines :

For Industries Only:-

A. Give the list of raw materials

Name Name

Yes

Jan to Jan

10

10

Raw Material Material Trade Qty

Principle Use

éé,nquet Hall ~ BanguetHall

Fuel Details:--

Fuel

ive the list Products and By Product Details

Product Name

Banguet Hall For 150 Persons with 4
Rooms
By Product Name Licence Qty
NA 0

Nome of Product

()

Scectinn A

(S g g4

r 'tz

Quantity
0

Installed Qty

~ Consumption

0

0 ~_BanquetHall

OQuantity per month

0

or
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“ bomtc C onsumpll()n Quantity
Domestic 1.0
13.  A) State the hourly maximum and daily quantity of ¢ffluents arising from land/premises for which
the application is made:
‘i " Generation ~ Waste Water Generation Quantity
1 Domestic . Bb
(B) State how measurement of rate and quantity are carried
out:
14, State whether storm water drains are kept scpalate from Yes
Industrial / Domestic Effluents?
15, (a)ls domestic effluent allowed to get mixed in industrial Yes
ceffluents?
(b)If yes, state ratio Domestic
16.

(a)Describe if any treatment industrial or domestic effluent Yes
or one for combined effluent is made.

If yes, state the process of treatment in brief

(b)Is the quantity of effluent emanating either without or ~ Yes
after treatment approved by the authority?

(c)If approved, furnish the authority (Two certified copies
to be sent)

(d)If any effluent from any shop/ shops toxic? If so
volume of this effluent

17. TIs there any pIOVISIOIl for disposal ?

‘ 7 Name . l Status (Already made) l Status (proposed to)
18.  State the area of land used for
(a)Above in Hectares

19. Give the quantltatlve disposal of effluent in liters provided for the places mentioned below

[ Name | Mode | Mixed ]
20. Isthere any plOVlSlOrl for equallzmg or made holdmo laooons oft'mks

]
11 ‘Name =L 11 ~ Mode (111}
Domestic N 11

21. I sufficient land available / can be made available? In Yes

casc pumping cffluent: on lands have to considered.
22.  (a)Give details of composition of Domestic / Industrial / Combined effluent in respect of the
FFollowing
[ 8
\ Name of Effluent B Effluent l)clmc treatment

Notc:-

Effluent after treatment

1) Turnish a copy of the analysis report of representative samples carried out by a competent laboratory

2) Mecthods of determination as approved by the Board will be followed tor determination of above
mentioned parameters.
(h)ls the effluent toxic Yes
(¢)State il the Industral efflaent s having Unpleasant Smell

(bl there any hidden change ol temperatire exeeeding, Yes
1O*¢ atany timce

23, (a)Are lacilities dvailable with the apphicant Tor ¢ nrying out the following test of the waste waters

4\‘\
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l [oxisting

(b)If yes, give details of equipments

Has the Tand/premises, cte., for which the application is

made open?

Highly polluting material

Toxic Organic

Inorganic Microbilogical :

State details for solid waste

} Proposed
STP
Yes

Cooling Tank

Type of Solid | Composition Quantity Method of Method of

Waste | | Collection Disposal
Section A
~New
IFucl Consumption in Tonnes/day
Fuel Name | Daily Unit Calorific Ash Sulphur Others
Comsumpt value contents contents
 ion(T/day)

/]

Atmospheric Emission from each stack

[Total no. of gtacks:

Material for construction of
Stack: -

Stack Attached to:

Ileight above ground level(in
metres):

Ieight above roof(in metres):

Stack Top:

' Flue gas temperature 'C:
|

Exit velocity of gas/sec:
(a) I'lue gas emission

Type of | Quantit

Stack
No. fuel y of
fuel/hr

(h) Process imission
Quantity of | So2
oas (in

Nm”3/hr)

() Particulate analysis

Inner dimensions (in meters):

Gas quantity-m”3/hr: -

Type of | So2

firing

Co2 Analysis of
vent
hydrocarbon
S

(ciy Chenmeal Composition(ih available)

Cove detals of fTae pas sampling arrangements

Cove detals of Taboratory facilit
analysis of cimission

es avianlable for \ \

CO/HIC | Particul ‘\ Others
ates |

|

Particulates
in mg/Nm3

Other
Specity

ypriett
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19.

20.
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Is there sulTicient spacc available for mstalling air
pollution control equipment

Details ot /\n l’ollullon -

Equipment Name ‘ State

' Stack Name

State the total quantity of air handled by ventilation equipments,specify size and no.of
cqmpmunlb mstallcd or to be 1nstﬂlled

\ E quipment Name | Equipment & Size No. of equipments J Status
Give the following details

(a) Total investment in the factory and the year of ~ : Investment:-

mvestment. Year of Investment is :-1925

(b) The estimated expenditure for implementation of :
the scheme to control air pollution .

(c) Expenditure incurred to update p1001ess
achieved(physical) for air pollution control, if any,
and the year/years of investment along with physical
progress achieved. The firm should give details of
action taken to date and the expenditure incurred and
the time required for the scheme.

(d) Annual operation and maintenance-cost of Air
Pollution Control Plant, if any

(e) Further action that is being taken up by the ﬁrm
to control air pollution. rop

Other relevent information, if any 3 ) X

Signature _‘//A/

Name and Address of the applicant on
behalf of : Virat Rawat,Khasra No 122,293

Village Sikandarpur, Loni, Ghaziabad

Name and Address of the Firm on behalf

of which application is made : Virat
Rawat,Khasra No 122,293 Village
Sikandarpur, Loni, Ghaziabad
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- , 2
loxplanatory Notes for filing in form and the Annexure .

The notes are given only for those items for which explanations is considered desirable .

lForm-

1. Here mention the naine of the owner of the land/premises, if other than the applicant industry or factory in

continuation of legal business as per Air (Prevention and Control of Pollution) Act,1981. If the
land/premises belongs to the factory/ industry, say self

2. Here mention the date up to which the consent is sought for.
Annexure to form-

'Existing 'means that which is operation at the time of applying for consent .
‘New' that which has been modified due to change in quantity ‘and/or quality of emission.

'Altered' means that which has been modified due to change in quantity and/or quality of discharge
arrangement and/or point of discharge etc.

Item 1 : Here mention name of the owner of the land/premises if other than the applicant industry or factory
in continuation of of legal busines as per Air (Prevention and Control of Polution ) Act ,1981 if
land/premises belong to the factory/industry say self .

Item 1(a) : The industrtes are categorised based on the investment as follows : Major industry- having

investment of more than 2 crores. Medium industry- having investment of 10 lakhs to 2 crores.Small scale
industry having investment of less than 10 lakhs rupees

In place of above criteria kindly give category as per latest notification

Item 2 : Here give the registered name of the industry/institution factory/local bodies etc under which the
business is carried out.

Item 6 : Applicable to only those are as which are prohibited areas such astheOrdinance Factories, Mint, etc.
Item 10(c) : Here State the température in C in sumimer winter monsoon and post monsoon seas on.

Item 10(d) : Here state the seasonal average wind direction and speed in and around the site of the plant. The
above information can be had from representative Meterological centre .

Item 13 : Analysis of the flue gas emission, process emission and particulars analysis should be done for
cach stack, emissions. Where ever stacks are not provided the shop floor specific concentration should be

reported . Chemical Analysis of particulars matter in the emission should be furnished giving details such as
organic matter ;metals ,non-metals , redioactive, substances, asbastos, silicates etc.

[tem 17 : Here mention the detailed specifications of control system used or proposed to be used with
cfflcicney . Also furnish ihe layout of the control system with dimensions.

[tem 18 : Here state the total quantity of ventilation air handled by equipments' such as roof extractors.
ILvaporative coolers cte

Additional Documents suggested for submission:

I - Sceparate Demand Draft towards consent fee Water & Air .
A

Annual Report or certificate frorn Chartered Accountants in support of fixed assets.current assets and
current habihties .

3 Layout plan showing the location of stacks (chinmeys), cffluent (reatment plant, effluent disposal areas,
.

\
\ A\

: ¢
A\ ’\\
N N
- - - N
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air pollution control devices, hazardous waste treatment and disposal arcast .

4 Manufacturing process flow sheet, with description note on the manufacturing process for cach product .
5 Copies of latest consenVauthorisation/Environmental Impact Assessment Clearance .

6 : Copies of SSI registration Letter of IntenV industrial licenses, clearances from the Department or any
other relevant document (ifapplicable) .

7 . Copies of planning permission certificate issued by the local bodies/District Town & Country
Planning/Metropolitan Development Authorities .

8 : Compliance report on the latest CTE /CTO conditions stipulated under Water & Air Acts issued to the
Unit .

R



Common General Infor

(Prevention & Control) Act, 1974
1981.
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(@) Full name of the applicant with address

(b) Is the firm registered?

(c) Ifyes, give the number & date of registration and
authority with whom registered.

(d) Full Address of the registered office

(¢) Names, designation and full address of persons like :

Partners, Managing Director/Manager etc.

(f) Under which category does the industry fall:
Large/Medium/Small Scale.

I'ull name of the ;
Land/Premises/Institute/IFactory/Industry/Local body -
with address

Give revenue /City Survey No. of the land/premises :

for which the application is made:

State month and year in which the plant was actually :

put into commissions or is proposed to be put into
commission:

State the Civil/Military /Defence/industrial Estate etc.
under whose administrative jurisdiction the
occupiers/industrial plant is situated:

(a) State whether plant site has been declared as :

prohibited arca:

(hy 11 yes, state the name of the Authority and furnish a

certihicd copy of the order under which the arca has
been declared as prohibited arca

a2,V

mation "(“ll“l't‘d.lor consent to operate under Water Pollution
and Air Water Pollution (Prevention & Control)Act,

Virat Rawat,Khasra No 122,293 Village
Sikandarpur, I.oni, Ghaziabad
(Tel. No.) -

YES \KLS\
S A S

2
~prieto

VIRAT

Khasra No 122,293 Village Sikandarpur,
Loni, Ghaziabad

GHAZIABAD

9711766711

small

ROYAL SERVICES

Address:Khasra No 122, 293, Village
Sikandarpur, Loni
,GHAZIABAD,201005
Tel. No.:-

E-mail :

District: GHAZIABAD
Town/Village:

City Survey no./Revenue Survey no.:
Khata No.:

Area in Hectares:

January,1900

Civil

District: GHAZIABAD
Corporation:

Village Panchayat
Contonment:

Defence Deptt:

State Govt:

Prohibited areas:
Others:

NO
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il Entrepreneur Dashboard .
-
: CERVIHICATE NOCISSUERD ORM SUBMITTED v T

| 0 0 0
| @& Dashboard 0 :)
‘ © More info © More info O More info

= FillCommon Application Form

B 5 _— FEJECTED FOFWARDED FORMFE S 211 TTED SAEAS DRAFT

= Apply For Permissions NOC's/License

0 0 0 : ) 0
[ apply for LoC/Sanction Letter O Moreirc © More info © More info © More info

= Apply for Disbursement

APEROVED FEFPAID NPROCESS
: : 0 1 Moo
£ Pay Consclidated Fee —): ) s

© More info © More info O More info

= Payment Reconciliation (Verification
Raise Your Grievance
Check Gnevance Status

Gy Change Password

& My Profile
Legend Used For Status Display 1. Poilution Contio FOYAL SER/ITES 1 2412437847103 130001 FEE PAID TRANSA r")
Brar UPSWP24134378401 Corsol dated Form for Consent under Yater Act 1974 Anr DOMNE Sl
Act 1951 ard a_thornzat or under the Hazardous an
CHAZIABAD Other V/astes Management ard Transboungary
Movement Pulzs 2016 e i
| 30 |
7~
LAY - ~r

Ny




8/16724, 11 49 AN

Transaction Details :

Payment Reference No./ Order No. :

Status .
Transaction Amount :
Transaction 1D :

Transaction D;‘lte:and Time :
Entrepreneur 1D :

unit ID :

PaylDFromBank ID :

hups Zmveshimteac g pe inZpo/NIC 1ec ot COA X

Mint PayRecelpt

1196 ’q

UP01524081611474781

SUCCESS
4500
240816193990968

2024-08-16 11:49:38

UPSWP241343784
UPSWP24134378401
240816193990968
VU\GH
’ (‘v\\{ /
l“\iopﬂ%ﬂ .

E—— —



L1197

SR are, T SRR 0 Tu 11 k: - J L4
UOF aeoT UArTOT Uop
_ T O @A -233 [315/2023)

yR— ’—“’..4.“‘_ smypageagen |
FNTHTIETE |

wifvie Rean sar & B ufaser Aad daa &6l Boa w@w ow-122/1, 29372
Roxw: 3w v afdaes Sen nfemEr @ wwoscaeht st fen gar gy A

FORTR qaT-F7-2/177 AGEI INOEE B R Udd WefEr w/hEs s & wH A
AR U SETafea T ST e MigEeT WA @l 20T 3
TEESN ST ATY TN B AT W IWET TiwE B UMY TG Ude- 1867 @ HdE
foe TR mn o B

gEIda

gideE o Aae G

i
&
&
a)
4
3
9

¥
|

av
(‘"
9
g

FET  Ad-122/1, 293/2
Fifearee e anfemmeE |

Y o gaw g s AR Qar-ane-2/177 ACE0

TEIEH,/ G H

|
i
g
i

b

s-FfaeEE 1 gy FHo

s-uferere
CaEaEatt

d srRa
@ T

6-ufare & @Y

RreragaR SHoeHod BT e Rear SrRon |

& T

c-ufrme e Bl SIS (02) after Ba qor Ud Fwc Blol/3NTe T

-l =1 feaes 26-05-2023

UE Uolfeor ol U s aialerr ¥ Sl uw s
232/ftoangodl; 2023 Rei® 26-05-2023 & RAWa o
/ uferaett @ siefier o) wE v uN ufere iR saa
o watereasitanen RalocR ey s wanla adl oo &

// ) oy,
/ | \
{p{ i {

PR’ 72 BE [

SN mu-nn‘m\‘\\‘i AR
nondl e (e peRe)
Hd et

anforean.

2S



) ) IR —=

ntei) e frgeatfsr it (it A |
At 7 I 5 i //", </

g

al) Jeoney i bl ofTare
WA e a0 et A |

’ ’ /‘ ’ ’,
o ulemers Bered dfam el Ve oy MoV 7771, gy Pumminyy e o P

'““‘ll (1S 1 LA 1 IR g Mo T
o 4 / 0o 4 ‘M
P ey fot 1)t ] I oo Fpptt ! { / TN et ’ 2y /
12 14 Yoy P ) ’ ,,,/,.,,
R joul 1 fiprgir Fideire / "ng ST T /i pere f ]
4
R R R R L R LR N A P P L T LA
¢ -
o L R T A S A L VA& L L A /1 waitgy gl e Vs T 7 vt )
4 { ¢ ) tr ot in. EA rird I
Py 1 vt it an e I i dds meo greto « vt "W/’ W e A I v
TRRITEIRIL RIN iy iy yd B PP CLE 2 T L ), et 2 P ’ 7,
1/ 1 | s oy ’ Aepmatie ¥ » o & [/ “rs
il RN fennifieeg V41 7 prige pv 810 g4 ek A% e L A T A S sy ’on H F U
PR prgt he itsdin g ol patins J AR/ A, fr st i pys h et T [ A T L
[ 4 4, ‘ p y gt i sarfl. 4
R R A R T MR LR Y L A asly Sttt 20t gl farei g0t W, Bt gt 4 J 7177
7
oo TR R TR R U L L gindl HEIE g1t A syl rs e N AT ity % y R / 7
T T 0] Wby ol 1A It Wik ot 1y F ’
¢ s PR v
" IR A LA AL R (WAL K G i /) ol diy At v gt A tA 'J’fﬁkf,{q Jertit )f’[ﬁf
"//,’y Vig aesi

T VAN U Ll Al

N AR R A P i

il Vg men om Vuul, 99

P N L

i Wi e et tpeesdl / welh i e Yt

T TR | KR TR

[ R ey alec ot Sady gt gt et o f) tmnt gt e R AL grter Sric 7h

eptesg g hteee | it g eplienyey edntaddl g it b tnpr 7ohit

L dlty fAcap At Bt et HHgs e b g Cni jit for bt o g b gaurt yn af

Wit e

TN T T R T R L L LU e T A I A A ity ratiten sonp s w1 abwonra] G ytrle | aity s 6 GRTAK
I L L (TR A TR A I R A ol eafftoe ay #yi /g Ui Wit o, i/ ernfngre et Ui 1 J TS f,,,r,’,/,,,,'.:_gf,,
(gt stiler G apeedio 4 I B | L A A IR tarlinn oy fint
et A epratay fampe piion o f i speafrint it o, KN

(78 AR AR sprttrire oy wE Aot
e o 30 js 088 , -
Pl f 00008 W0 4

0 YR R P I A LK T

fmag |
b i 0 Sntpey gl oyt ’ Can gl

lviatio bt e et e rdar BB
ol sttt o e g eedget fagnt et Bonpo et aege teentfogny fRaginn J AU Rpegagyyt At gt aene 101G Lot oo A K4
et b o ki il Ay o G L G R A A L B A poetarg e A0 S i L weet plew s it L
TR (I L B L e B K A LA L At At PG, i L A e
drpirern 1t gty ronsveann g gl e o Keg g st oy wd e dtie s frer coirppt twpratt it S, e Pk A
e i
et vy o) ligte wepui by rneg T AR AL () A S A werfiniee i 7 (et bk g g b i
oy ) dt e reegUsaey faeney 4 ngeed kgl el mil M e i W0
L T R LR e T I ';'/-:' TSR VITR (DAL hrgte $pntt Bipnny Cw g gt Sy I Y
Vdepin 2 sfopaat®e op v i g =) i air [ 1 w,:ﬂfr' ytrt i gl wrlt
il o ey oy b d g it R LI AR AL sl
e ieoaqyley J e e iy $Hpege e dgta oty st ¥ & glnmd 7
i ot oo R T IR B G A S o B A o i ';j//fy R R R A ot s bt
| orpeipean 1 TR LR R e T TR T e aty te W A Lt g g e y 7. o Vv, 1 4
' di wr e St agt s i ot tF R, fpaget 10 sh, tttnng e fie p / i e T ), y -
Al | f ol T RO U T T A L P A |
| b rqraf e sty oy ) e oaedoeg o {100l i/ | B LA e T4 gSitttat Collire A0 112 7o) it it
/ e ot st Ay fatey gl
! i I f 14 utry mya 1/.411/1/%3,’:' LTI L T T TR Lk (et e p pre ¢ Pa——
e gt g e hikpment ate met iAo imidar | g b Ay wWtor ASogn Mo 2
R AT R AN AR R v BT A AR ritin
! tettfoetnt) fodie il /it Gt wegn b iz nit HIALAL ) WA e D 1 - ; -
v Lo ulegpt e it f e S uasins 4 gl dte s syrirn s g i et foACr Vg A
' / i NTIRT RR DT TIT I 4 B L 22 A R T St
/) / Y T ‘ha ,,,,'.: v Ky g, 4 Y diee, p paw 14t .y
1oy ol G P iy A A o Rt e g e -

(1t
/
/ wis [wamifon qnsy
/ / ; :
o ety ubian e gy v
. / /
b W { 18 k4
o ! N T it
f et 1.1 o ~




N

\ 1 1 99th1uic‘fu z,

Aern fereerd, fdegd Ram3ar e arranforamEe o,
UB-6, (T3 dcl),ueeleor-3,aforrdlc |
AR fei/ onformare /@ vae Aerdlo/2022-23 ldelib- 2757 .2 ey
faga e fordererr @1 yaRH
(Certificate of Electrical Safety Directorate)

- deft faga widreor (geen den foga smyfd wewed 3uw) faferra 20107 @ faferzar 37vi)
3R W PRIt AEE B 2005 & dA 4.4(TARR 4.4) B 3fedald e fdara faga
3idieIve o uriders fedlewr |

UG Bl A Ud Udl- AR AT Bre,

IR 0-122/1,293/2, kR Tl
foren-anformang |

alg @ fqawr- o sfdeare
ferflervr 9o @1 faaRv- %0,400.00 areme Awa-AwA00022 Redid-22.03.23 o dlly W 4,
ToTaR, ANforRmare & oA fpar o |

g fhar omar 3 6 W v # forged 29 eewienadl gRI 3w
faga sifteme @1 forflerr Reid-23.03.2023 @ &@ W wen wn fo fagd sftema sl foga
it (e deil faga 3myfd Feweell 3uR) fiferm@ 2010 & el et & sl Jedvoes 3 |
3@ 3Rl faga sftee @ sxiee & R o # s erfey @ sufd 9f § | Ead e ad @
greiel & faga sifiemdl o AR fodleror vd adidter e aer efdad s | g sftene #
ool uRada & con # 3 oRiaw @ s@od dUd g ya fdlem weRn o | onew faefa
HeT-1389-01-3/94-23-196-M1-93 Rais-06a13 ,1994 & 3rald ¥E 3@l womr v o3ad @ ford

A 2 |
adly,
(éaﬁoﬁhar’ FAR R )
N
s ¢ )"'i ’Ik\ .
ﬂ@ ~2 foy onformere W vae frflo/2022-23 defadia-
N/ sWad @) ufafeiy forenfierd) | onformare @ JAar & Jad w A0-315 [Redi®-20.03.23 d Jad
4l opdelidl g didd | : ] 1Ll
Q.
o Lo
N (goflo Mo wame Riz
/47




UFATd: /o /10 /23 [ A /
\ b L N/
COeLO0G )9, 1

UYeoh ‘

TR WTRY e

TR B e |
Jqr

Nﬂmﬁ?ﬁ‘)

J [iﬂi a al
fagg— NRTU UaC—1867 B ORI 3 D 3= Gollawyy o3I |

SWigT Avue s srte A | gFie: 315 / QosirdoNo /2022 [Q+1ib 2003,
2023 & HH H ool IS R g s AIRW Ue-aiR-2 /177, IR TRRIA G R
A AT B Red @R 5122 /1, 293 /2 MR gwiver, mfSenare il Wl vdae 1867 o)
URI-3 & I Tolldd IR W *q e R m R

SR & FH A R0 e ferad 2 |
1 AIH—THTE Ao 9 g Y Fafy s @
2. TTIE B FRORY Y SRA S @) e ¥
3. SR @E @ MR e & o e/ dver & A @ far o v R

I ARG TS 1867 B URI—3 D F=IId Sad UFASH @) donad ) one A g9 wd &

[ PIE Uy T8 8 P S ufio™ g [0 WiRed &R 3R oiid IR de-deN
ST 3R FRAReT @1 fafreE (W) JEarey 2018 9 S IR gaw uach 2016 @
3o gifEa far S | foaria oiwe e & <RM I IRIad Frraell &1 SecgH
g TS § A US TV a8 RS A ST | /

TR WY AP
TR A mirarEre

forft .
B R TH S AR GAI-aTR—2,/ 177, N RRETE B <t

N

¥, ﬂy

O T —
RN W\‘w SIREAN
GULBGHERIINRICIM



.

1201

dRIfer q
e ferderd, fga e 3ce v aria anforamare o, z
U%-6,(WeRdl del),ueeedr-3, anformdie |
-1 Ry anfrnare  w vae Rr0/2022-93 ledid- 3 %.9-352
foega e fererera @1 yamie

(Certificate of Electrical Safety Directorate)

fawa- - bl foga wirdeor (e den foga amgfd wwwed sum) fiferea 20107 & fafeas 37v)
Ja¥ Yol Soifdgfiel AS @8 2005 B TG 4.4(0TR 4.4) G Iwiold Hea favia faga
siererue &1 uRfdere federr |
Jualad @ @ U Udl- A e e,
| TR F0-122/1,293/2,f”R Wi,
forer-anforamame |

s @ G- o sfbatare
ferdterr gpe &1 faawor- %0,400.00 A FEI-ACH00022 alb-22.03.23 & ok X T,
Ao, MfoREe & S B IR |

vl fear onar @ 5 @ v d Forgud 2g selerenad v SWw
faga aftrerma @ fodleror fame-23.03.2023 & d@ W wRn R 6 foga sftee e fga
i (e den faga amyfd FeeEt 3uwR) R 2010 @ weafud Ui @ el dxivoEs §
3 3Nad fagd sifiemd @ XA # O O # 39 Rl @ 3 @@l & | *EdA dd a @
el A fagd sriemel & AARe fodler vd adidieRer R sl Jlerlaa @i faga siftrewe #
foadl ufada @ Ton # T FRIGE @ @d wId gF G foRlenwr wRnm o | Rl faha
Iar-1389-M-3/94-23-196-11-93 fCaid-06a13 ,1994 & sraola ¥ srmufed wamr wx o3ad @ ford

AT 2| s

e
e Q

(Saftoder wair Rig )

Sk fo/ onforemare | W wee fador2022-23 efetic-
sude o yfafefy forenferrdl | onfornare @1 et & 3ad wN 2A0-315 Relo-20.03.23 B Aol
e el Uidd |

J\ ' / .
(_p\? (goflo 2Mear Gm Rig

i’

T ————— Ay,




1202

AN gefem SIBEaNG
RS VERAR wogg

Wo |

TR 9hivge /
Hodlo (WRYy TqR),
S TRRTaTE |
NI HEE

-/ YRTA Tae—ToaTs / 2023 fesitep:: a7t - - 2023'
= i

122/1, 293 /2 Ry&=RgR e, FrRR wwiver
Uac—1867 T Uoliha oot & wwey §|

TS et ot B Rer @Ry e
WREETE SHYE—TRYEEE 9t Wy

BRI

RUA TG v B qwreT F o g3 wo 315 /d03mg0d10 /2023 fewties A 20,
2023 BT T @W‘meaﬁ,WWﬁ%ﬁﬁmwgﬂ%ﬁﬁﬁwm—
SIR=2 /477 ISR, TRTamETE gR1 e =i Jfae o1 Rerd @ 5-122 /1, 203
/2 RrarsxqR e, R geiver wfaee sae—mREETE B "R we1ss7 T
mﬁwmawﬁsﬁ%ﬁnﬁmﬁwwmmwﬁm/mmﬁﬂmm
STRET /WA Uive v & fder fed ) §

I

& orFuTed H A uleE A tae B @1 e fear Tan ) afies
TTUTE W ReR @R §-122 /4, 203 /2 Rieengy Y PR udiver wlReEre
AT~ INETE H U Suge W W A 2, ot wies /A s @ g e
21 udEE TN IO B B UTSUS TR R U Siffhd, T dedac gf@ /e wr
Rrad @97 600 ¥ 700 AT / wied! B T A1 do4 @I Jfawr |fgd e /oea
TRTere TN @9 B | ulae e ud v B UeTe %ok W 02 WE W 9
Rl 01 w9 § UeE e 99 8| U AR Igd B qevd giaerd Suee € |
e f MRRiTaTe U U /Rt e &5 8, den e o @ e
2R & o wies) dur ererie sfafiREl e e, mirEre § e IEdr 2

o wden @ gRedr A ufre A Maet ® Rew @R d-122 /1, 208/
firppedy o, PR owiver AifkeEe SIe—MRTEEE Bf 6 gac—1867 i
tofrerd (Y e @l A @ SRl

Y ))

(d]-\\l\ X i\l\'l\“\\\

v’\ A Qea e
(/D ]\‘—»R‘, QT{U\,V“[\‘ J]U\:’,c’vi‘
/<—c P WS |

/




‘lw“/:s ‘;9‘;;’ .11 e
A

|
)
[




1204

BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH
NEW DELHI
VAKALATNAMA
IN RE : ORIGINAL APPLICATION NO. 294 /2023
In the matter of :

)

PRASOON PANT & ANR. i cereeeennensec APPLICANTS
VS
UTTER PRADESH CONTROL BOARD & ORS. ........RESPONDENTS

KNOW ALL to whom these present shall come that

e oS b LAY KumARR AT, R U]
(/pa..p.f.;.s ..... By ﬁrﬁfz R L Y L VI I Y R
WY e £ el ﬂ_ﬁw Mo il - DO
HEREBY APPOINT M/S JBK SOLUTIONS { Advocates & Attorneys } ; through

SH. SUNIL KR, GUPTA (.ADVOCATE)( D/672/1990 ); SH AMIT BOKEN (ADVOCATE);
SH. MAHAVIR SINGH(ADVOCATE ) (D/636/81) ; MS. SAVITA (ADVOCATE ) (D/3700/2018)

OFFICE - JBK HOUSE, p - 280, PRASHANT VIHAR ; DELHI-110085. PH.: 9868762219 ; WHATS
APP : 8178725405 ; 8860862219 ; ; Email : skradv722@gmail.com ; jbksolutlons21@gmail.com.

J(herein after called the advocate/s) to be my/our Advocate in the above noted case authorise him:/ THEM

1. To act, appear and plead in the above-noted case in this Court or in any other Court in which the same may be tried or
heard and also in the appellate Court including High Court subject to payment of fees separately for each Court by me/us.
2. To sign, file, verify and present pleadings, appeals, cross-objections or petitions for executions review revision,
withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary or proper for the
prosecution of the said case in all its stages subject to payment of fees for each stage.

3. To file and take back documents, to admit and/or deny the documents of opposite party.

4. To withdraw or compromise the said case or submit to arbitration any differences or disputes that may arise touching or
in any manner relating to the said case.

5. To take execution proceedings.

6. To deposit, draw and receive monthly cheques, cash and grant receipts thereof and to do all other acts and things which
may be necessary to be done for the progress and in the course of the prosecution of the said case.

7. To appoint and instruct any other Legal Practitioner authorising him to exercise the power and authority hereby
conferred upon the Advocate whenever he may think fit to do so and to sign the power of attorney on our behalf.

8. And I/We the undersigned do hereby agree to rectify and confirm all acts done by the Advocate or his substitute in the
matter as my/our own acts, as if done by me/us to all intents and proposes.

9. And I/We undertake that I/We or my/our duly authorised agent would appear in Court on all hearings and will inform
the Advocate for appearance when the case is called.

10. And I/We the undersigned do hereby agree not to hold the advocate or his substitute responsible for the result of the
said case.

11. The adjournment costs whenever  ordered by the Court shall be of the Advocate Which he shall receive and retain
for himself.

12. And I/We the undersigned to hereby agree that in the event of the whole or part of the fee agreed by me/us to be paid to
the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case until the same is paid
up. The fee settled is only for the above case and above Court. I//we hereby agree that once fee is paid, I/We will not be
entitled for the refund of the same in any case whatsoever and if the case prolongs for more than 3 years the original fee
shall be paid again by me/us.

IN WITNESS WHEREOF I/We do hereunt

v s¢t my/our hand to these presents the contents of which have been understood
{

by me/us on this £/........... .day of.....J..L. AT L MARCHAARRH, |, 2024, Accepted subject to the terms of’

the fees.
Jé‘k"% ; , §NS/ Client Client »
Advo i ttorneys vn‘ Y o

SUNI (Advocate) \ L &7

= 2808u ogrc ‘of India | <
=49V, 'thar, Delhi-110085
Ph. 817872%405, 8860862219 g /

Email: jbklolutionl2 1@gmail.com
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